FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvencv and Bankruptcy Board of India (Tnsolvency Resolution Process for

Corporate Persons) Regulations. 2016)
_FOR THE ATTENTION OF SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED

_ RELEVANT __ PARTICULARS _ .-
' SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED
D2/02/2008

Name of corporate debtor
| 2. | Date of incorporation of corporate debtor

Authority under which corporate debtor is incorporated /

.3, regisiered Xegistrar oi companies, West Bengal
. | Corporate Identity No. / Limited Liability Identification No. of
| 4 | corporate debtor 1 UL5135WB2008PPLC122942

| Address of the registered office and principal office (if any) of | _ .
. corporate debtor 446/3 LAKE GARDENS KOLKATA-700045, West Bengal

| 6. | Insolvency commencement date in respect of corporate debtor _5-11-2021(Copy of order made available to IRP via email on 27-11-2021)
r | Estimated date of closure of msolvency resolution process b4-05-2022 '
. Name and registration number of the insolvency professional b fadhusudan Kumar Poddar,
' acting as mterim Resolution Professional IBB1 Reg. No:- IBBI/IPA-001/1P-P-02173/2020-2021/13344
Address and e-mail of the interim resolution professional, as

' 9. Registered with the Board ' LAT-N3A, 43, SHYAM NAGAR ROAD, KOLKATA-700055
madhusudan.ca.85(@gmail.com
L X7 P hnan dalcnt B A s itcda

UV DGIIUCE WAl (K ASSULiaws,

| Address and e-mail to be used for correspondence with the
10, itenim resolution Professional

6, Old Post Office Street, Temple Chamber, 3™ Floor, Room No. 80,
K olkata-700001
I mail:cirp.synergy@gmail.com

T I ANNDH 1
I Pl LAl ]

As the Copy of order made available to IRP via email on 27-11-2021, 14
s calculated from 27-11-2021

11. Last date for submission of claims de

| Classes of creditors, if any, under clause (b) of sub-section (6A)
2. | of section 21, ascertained by the mterim resolution professional | Not applicable

Names of Insolvency Professionals identified to act as
13. Authorized Representative of creditors in a class Not applicable

(Three names for each class)

Relevant Forms and

_ Details of authorized representatives a) Relevant form available at https:/ibbi.gov.in/home/downloads
14. - are available at: _ b) NA
Notice 1s hereby given that the National Company Law Tribunal has ordered the commencement of a corporate mnsolvency resolution process
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The creditors of SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED, are hereby called upen to submut their claims with proof
on or before 11-12-2021to the interim resolution professional at the address mentioned against entry No. 10.

1he tinancial creditors shall submut their claims with proot by electronic means only. All other creditors may submit the ciaims with proof 1n
person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative from among
the three insolvency professionals listed against entry No.13 to act as authorized representative of the class [specify class] in Form CA.

Submission of falsejpr mjsleading proofs of claim shall attract penalties.

Madhusudan Kumar d;i_a,' IRP
IBBI Reg. No:- IBBI/IPA-001/1P-P-02173/2020-2021/13344
Date:- 28/11/2021. Place- Kolkata '




FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED
2. Date of incorporation of corporate debtor 22/02/2008

Authority under which corporate debtor is incorporated /
3. registered

Registrar of companies, West Bengal

Corporate Identity No. / Limited Liability Identification No. of
4. corporate debtor

U15135WB2008PLC122942

Address of the registered office and principal office (if any) of
5. corporate debtor

446/3 LAKE GARDENS KOLKATA-700045, West Bengal

P5-11-2021, vide order No. C.P (IB) No.1601/KB/2019 passed by Hon’ble
National Company Law Tribunal, Kolkata Bench

6. Insolvency commencement date in respect of corporate debtor  (Copy of order made available to IRP via email on 27-11-2021)
7. Estimated date of closure of insolvency resolution process [180 Days from Insolvency Commencement Date which is 24-05-2022
Name and registration number of the insolvency professional  |\adhusudan Kumar Poddar,
8. acting as interim Resolution Professional IBBI Reg. No:- IBBI/IPA-001/IP-P-02173/2020-2021/13344
Address and e-mail of the interim resolution professional, as IAddress:- FLAT-N3A, BLOCK-N, NATURAL CITY COMPLEX,43, SHYAM
9. registered with the Board INAGAR ROAD ,DUM DUM PARK BAZAR ,Kolkata, West Bengal ,700055

Email:- madhusudan.ca.85@gmail.com

Address and e-mail to be used for correspondence with the

JAddress: C/o V Khandelwal & Associates, 6, Old Post Office Street,
[Temple Chamber, 3" Floor, Room No. 80, Kolkata-700001, Opposite-

10. interim resolution Professional High court
Email:cirp.synergy@gmail.com
[11-12-2021
As the Copy of order made available to IRP via email on 27-11-2021, 14
11. Last date for submission of claims days calculated from 27-11-2021)
Classes of creditors, if any, under clause (b) of sub-section (6A)
12. of section 21, ascertained by the interim resolution professional | Not applicable as per the information available with the IRP
Names of Insolvency Professionals identified to act as
13. Authorized Representative of creditors in a class Not applicable as per the information available with the IRP
(Three names for each class)
Relevant Forms and . o .
Details of authorized representatives a)  Relevant form available at https://ibbi.gov.in/home/downloads
14. are available at: b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution process
of the SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED on 25-11-2021, vide order No. C.P (IB) No0.1601/KB/2019 passed
by Hon’ble National Company Law Tribunal, Kolkata Bench (Copy of order made available to IRP via email on 27-11-2021).

The creditors of SYNERGY KITCHENS AND HOSPITALITY PRIVATE LIMITED, are hereby called upon to submit their claims with proof
on or before 11-12-2021to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with proof in

person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative from among
the three insolvency professionals listed against entry No.13 to act as authorized representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional

Sd/- Madhusudan Kumar Poddar

IBBI Reg. No:- IBBI/IPA-001/IP-P-02173/2020-2021/13344
Date:- 28/11/2021, Place- Kolkata




HGHIe] FeIFTo! G S TCSFT 0D

it #lee

e o | aa st (Fe SRS I 9T
few o2 | fera (512 29 ZFRK o |
TS 2Rt w4 e | e TS 1 9%
99T PN Ll | TSR L[ L A ST SMeh
A (GERFCN (A 9 SN | ST @SR
Aelfess | ot ¥ 20T @i Age wikrea
TR ST (T (4TS AR | el
BUER (NG IR S0 frCaires o S|
TR AT T ST T (A SRS
(5% (T A6 A o ot | iR R
GG, LR 0 SR G ARE | 4 e |

20347 WAITEA *f7 AR AR (518 &4
MG 71 TG B (AT | 212 ZRr gt
T T e el | 9IS 74| 91 (A
81 oI fire 21oe 3R e e | ere
B Al TPAITETS b AT B Wi g
T A TS e T v ey | v
TR0 (-t v A ofo bgd fre
(AT SIS G A (7S SF FLAZ |

fore A g el Hlie Qg ole
T ORISR | T 55 AT T e T (oTwsa
“Jeil, e AR, TR SOTE @< TR
ST | ¢ A ¢ S0 2R (reAn
o4 T A Botart FraRe SIS Wi |
T (AT LA TG (SR A0S | (190 7S
= FfwE ST I | e e et
ST G 5! 2 | S et (R | SefE
B! T 422 T ot | 5l-fafen
s wmaiR e e ceferetfive Reca
R | R0 S Bk e e i |
- fafos vt 2feeor fersmara v o< e s
A | I e w1 | St &
oie 208/4-4 TR IS 5 | FRefereitea
ST ‘TR J8 AN | e (i e fems
STPIAIR T R BRI 2T 8 A A |
TGS T[T ZTe 23R | AR A0 G EE

. =
BN

T A G, IR F A M e e Fierd! F4re 7|
CIOIZ @Y FTAME | ST AMZ (AT T TG FA S (O

TR | G | 5 Kool | o | 2DEfes | (gl == | st

i e v Fefere Aot “sane T
. A IR ST
? i 1T 38 T AT, AL G S T (o G
Tt ottergere vivt | e e qeferem, i waned Bfers
BN BE A St T R e i R e e
2,3 - A ARG AT A AP g ST A
Err fiffeet | e oo wfemomrer o) SipTe e AT
s oIS vs sy RS wEE 4% FeE A, el
FOEES T, A G AT W el WA e e i,
4T 9 | T A (LA | (2T
ied B e o +ffferes e G @RT
GAIfErS U | ST 2 (b =T e | 2 @ T o5 oo ara QR g e | 4 T TR
i & oratafs | SR TRTAT gt ot 07, T e ot

(SR ST AT o7 S | 7SS G wree g TR (e e s B2eh o8 wafbe, wqe wf ez emne @Er
G ST AT oI Za% e TEE o AT 91 SRS F S A AW 59, T F e | (6 4 TSl |94 20 ffefe fedt wm@
A A A (T 23, AR GACF A GG T (AT (P e (Sifanara senres 77% | 4fea
ST G2 A (@ TG A FAGACR 8, (AT & FCE 4 A b6, SIS Geifaegs 70 (e A D sfeam  (=ibraeta @i qeiferem,
RS AfE-HFAI (% | TR @ T FACCL A7 o, WA (@ o3, WfEm wemiee SR Wi om BB oo ARG e
G (91T | T8 92 (AN SO 24 (AL b, TFe AN b, AFSAE 8, GG (b> 22T IRTH LA (HTAS LT (TGS (BT, AT
@ F 2 (A | TR TG (BRI T GO, A TIB) 108 ((ore) BB oww:  ZFCGIpT LS MOATOTE W M[EAAT (o A AL
A 2IGTET A TG 6] g AT | GRS /0%, 0/83, 8/a3, €S, /509, 4/5¢a | @IfERR: GO fm PR FarS =t AN w01 a1 A S wera
e or B 20w | 92 E IR She M AT 23-3-a¢-o, (W da-u-go-o, S Aed waew TwERel  FdE W o1 afe
g (FET 43R ARG SR AN T 20 SGTer S4-0-vo-5, A5 5-0-3a-0, CZfaam  siiewrarst | Fafifea wwzta  ww wifafzfere ¢q @2 T
AT | 79 g B AR AR W W Su-3-ob-o| g e s Frawsm  Fobl ewgeld, e werE
T | S 2t oISt i ArRren fadrm 2fe: e wemire wzw R e TewifEE A e fav oo aifae
AN 19 0w A % g% <ire | 3, T e T w2, e wemifere  ate cof w Stet ! AN 7w 525, GOl i wvg G Ay
558 o, Wfefa@ o, (G (8 @eIa, > TIFD) 81 NPANHICRSLATGHINA T, G (F GIBIZ WA | e
IS 219w EE: 08l TS AAo: Sol @feT: WA 2-0-90-3, AW GRS T2 offiT S ALCS 2T W2

Fefeeme

e ZFA: 20

TFA R-5-d-0l

e eferam

B 3 2T IGTe e i 7 o2 08/4 CHITA (AR
e el Careett e wfeee sttt AR | Fefreen
A b8 AT =5 BT Ftarre e | (vf Fra e wret
2 TG FTS SIACSA A ATE A1 S G,
A7 TS TELHTH (o FgZ 2foRet | 3¢~ 2o Trel
AFHI YR FAR CHIA (TS Crafee

wfSTa (557 22 Zfwt Heam 4 o s 2Fcere
@i ve AR T AR | GO AT (¥ AR T
feraebra, farrera =t WA @@t e e (er Fra
I A | WA A 2, A1 ST | Foofet Wi 2fve
TR | eI e, 1 413 I (1A CereTTe 21 | ot
G ST T ST ATACE | 49 SIS Gife, CHrfwt @a
9P DIt AT AR SIS €51 7 €5/ Z0A AT
A7 et 1 4 | Foff qfigrerm, <atem g
fore-71g 3¢o BhraE T et ety

O] GO AT A
T (390) | AT
AT (59), RZ

@ifEe (va9)

e fRref (=i - 1V, % ()]

iz feawh 1% aE Ffe

IDFC FIRST

mwmqaimmamﬁwﬁwﬁﬁmw

AT

(sfen el w1% frficse, wizfeawhi o fhnse-«ar i wge)
CIN: L65110TN2014PLC097792
1 (& S @5 BIGTIE, 7w oo, A (TS, (B5relb, (A -voooes
CF: +55 88 8Gu8 8000 | FIA: +53 88 8G¢ Y8 8033
ARV [ b (3)]
wee feafy
(ZIA TifEa &)
@z, WG F1E A FRES (e e wrE A a3 wizfeewh A Fihe-oq T Aye) -7 S ek
\ mq REkREsE SIS g Im o Refme et sire GRS s SRSl S5z wiF, ool AW €3
ﬁm(amﬁ)m 2003-97 [F @] #Z I TG LT $0(33) ARIA I @99 Wfhe TR e iagrel/
-] . SRl 2l T e e gy < T e e e i (s wo e ey i et i s
/AR i 1 o7 Sy bie siere 6% Refre S s »frite s Siom aife g e zofe |
T werel siz-aaeioniy afime $ wdE iy 3¢ zear qogm friEe 6 wael sr-wdadrer) e @3k

Bank

QI o R S
-, ‘ooa 67 39(32) wfﬂmﬂaamwﬁrmw@‘lmﬁf&ﬁ
o it Fire (e, e Fveer e ote fos (- wetarre), i v
aprRear (rR-delargre), e ot e wemena (- waaden @ax e
T AT (- 4aTEOl) a9 o 2v.53.205 O Hee €< A
Freefty e wrafecern w1 T4t S ey eiftn oiff 20e vo fitwa sy o2
Fafyrs SEfre udm ude, 23,00,8¢,008.93 (% fofint o sfroifip
ToE T B G ALIEA A @) WA (7eE T wived 2fe

S ST 2R |

T el S e s v 54 26T ael Ree §6 seadiel 40
s 2fe Fafd s e o @, 20 TS, 2035 fiT
TG FEPRIZA 91 R > T AN T SN So(8) 7R AHIAA O @9 e
AT QT 5 2o Fnfie e vt |

R 6% weierdier g TP Qe 86 e R e w1
Y oTeF T TR 9R § (e T (- (Fe G 32,90,8¢,9¢8.93

(5 o Fofa 7o sfreifee e e e it i v A ) s | || e eifs freafey enfe <o 200 o, e s ot o [y o
49 6917 31 TS 9 I BTG AP T = s <o e e e |
7 iR e P i ey o
LT e o e o e  Fra 96 ¢ e, G €, v T-AeaeI(I) T A ARl R ot | wemads) | o
Spotr oG 1ot @Al 000 TS, RSt AR, iR 7% o/, eFE R -
AT, - T, FAT-q0005s 4T TG R 215 GFIT @l T sesssveo |58 TTR i el WK, AT W G W5.39 (CHTE-7Z SWITH S000 THGD, [$2.06.3035 | B3 29,49,085.20 | 29.53.3033
AR T et | < 8l g - TP, (3 97 A, W - 8oy, e @ Aa 7l A- o, Eeukad
T A1 af-aa T 8ob, 895, 880, Fia7 UfETM M- ¢e, vs, WAL T - 0es, Obb,
wifad: 25.55.202 o wififi ISR A T 849, 84, 895, 8bo, GFAR ATA M- L43, 8 b, T 520,
" Z: FEwTS! (@ ) ZeTEl-S SIS, Y- S, (@ ZGT-ass @by, FAH: Tea-
i, A s Y < TS ZEAILA T, Wi A, o i merEa < af, AT
s f & - 1 G K ]
l T ﬂ S 195 e /f/ PUBLIC ANNOUNCEMENT \\ iovess | > A wirer R Tevifid sl W, TS WL B ¢ T S¢ ZoI 23 TF5-7Z TN, (21f6e | ov.otz083 |l 33,8838 | 20.33.3088
{Undsr Pegutation © of e Insshvency and Bankuptcy Board of Incia 28 G | R 0, Rl R, GG GRIE9, Rl GG s e 7 > Bl
{richearicy Meschilon: Procees irCurpcrate Perscel Meigualions. 200 G- GRIRTE~[A, (547 78~ 95, (817 <~ S5, SRa™ 715 - 553, S
AND LMITED ARG - 30, AGPA- G FTOR CGTME 7R 38, LI~ GIHR,
- 38 Ao (7)), A5 -0 Soe, M Tea- e B, wEd- o
o ° 1 |Nama of corparste dablee SYNERGY KITCHENS @, 74 2 G, AR5~ 20 T bl A
53 e e EAVATE LowreD Serosvor | cr T TR | Tenf el o, TS TE B ¢ (G (G 5 8 (OB, (G- [sh.08.20% (Bl ¢,20,00835 [ 20.33.20%
[ 8 cebaor QTG O G| g3, WA € TSI Tl W- 0%, S0, FAGA I - dv, @S k]
[ e ha ety [t Regisirar of companses. AT TR L3, LOb, CoY, €9, T 13¢, AT ARAHITS, <~ TeY,
w e Ic“""‘”ww,,, e = i (o= 38 A (7). 28 o, A Tan- G S, -
. . ntification No. of et &fi, 24 aeen (e, #FoT- 2o ¢ F3EE |
l et o e o [1IR LPE SRR soveaass |5 G e e R, 0 G B S GO 0 » (OB, (el (P, | ko208 (Bl s0,0¢,008.3% 2938308
9{ W W nd pﬂnrw o 07 any) of KOLKATA-TO0GAS. Wit Bengal < i 4rg gl A, (AT T~ o, TR € GFTE 79 R b03, Lok, bos, AT ST e
é”:E 7 < e 8 dibdor s [FETva @:«fjg"' - 335, 85, A1~ TR, G- A 38 o, e, T $aA- 3
i reapect of Corporase Gebior (ce ceder mace wralase to (1 ST BT SIS | ot g, el » @, o4~ e A, oA~ 8 5 i a1
A T via smail on B2 | |seovesve |3 fpr eeifieq el W, TS WL Ao AARRD ros 29fEh, (TG~ P, (7| S0.00.3033 [Tl 39,50, 390,08 | 28.33.2033
el B ] ol idii - %, WA G 19 - S, @I G A 503, T @b
ST Ry GRIRTR Z0T (4T T (ST AR @ (i of |1 amne and rgieston Madhusudan Kumar o e A, - e - Bad 18 o, AfoE-qse s, Far:
o ngchv icdensional |IBBI Reg Mo IBEI 9 PP - =
AT 7 7S G, 771 (TR GG L Sy _'ﬁ..“’l,."t..’— K (8% g i B S| DT S R o, Yo o i o, - v
Forra g (IETR CASTE et CAeTAH S 1erEa [ [Aadress aea e-mail of e Address - FLAT-NEA kialil}
i Pt ; I b soschn Weletuisial, [RETTA HADAN AGAD surseeco | amrzﬁzﬁw peifien e e, A0S W B 3 (OHTIE-7Z oo fafis 2836 TGH | S3.00.303 | 3b,03,080.30 [ 38.33.303
G A T AT A LR | WG maghusidan ca 859 g com 2wt (GFeT Mo @ (IO Sx00 D)X T A4, A, e, Sk
S PG (AT Gl 90 (=6 S Z0aCE, T foca T Addiess and ol 1o b Ued) Addreas: Cio ¥ Kiandshes & m TR, (e - 85, TR I - S8, A A - S,
il qaz @ufif e g G 0 et | v afiin orin resmotion Pratessional | Bareet Tesvty Coenitr, 203 Fiooe ﬁﬁ e w"m%fm 8 ﬂ:;;rwwﬁwm 489 o8, T TEA- WA
S S G161 TS 2033 70 e o aynargy@pmaenm_ | (oot t@}gmamwsf‘m x| ot oo [ soruronse
AT el Frare s sreg (s wwadt Til Laat Sniw for mubmisaion of | 11-12-302 o8 T TRl 3, TS AL A ©.03¢ . (EAT - 33, | 02,01 3033 | Bl 30,36,
: . Aaims [As tha Copry of order made avadatle . v T I - Yo, b4, T WA - 5385, T~ S5%, (6T 3
iy, TR0 Frrmem we ot e e frem 10 IRP ik amal on 37-11-2021, 14 SARITTS, 4 ST6Y, (- ¥R 38 ofl, AP0 Se, T
S - T T T (TN SR i TS T Sroaar W ARy Wor sepiaable o el Bea- o, w3 o, o4~ 8 35 o, ofoR- 4 S
TR {3 FACEA, OIS T, under ciause (6] of sub-seciion Sreooero |3 wrm et afe | s el wice, TS TR W b (OHTE- WO, G- Bed 7, 10052000 (Bt 30.08508y [20.33.200
frefera et @ (03 ©f Frsrars i boe i e ) S 85 | g o, AT o, A - 8, a1 < i
cefer - 833, qETe A - . (- W 38 oo, = 3
| =z o <2 o e e s S [Syamm e et s o oo
| auire? wizflarE R 6 e Frotessicnais kiwnsied 1o act 8) g e . . .
T izt ) i , S e Seosvooe | 3) WG @ e |7 e W, TS WML W 2 FT 0 W 2 YH1 (M- TR, [shovrons [Brsgssasnae [ved200
oG - cfeorma 7o FAe BreE @) s T S 2 et g (mam - 03, e A 45, (- 30, F A~ oy, WA WG
GG T FA TR e T @ g omeidamnioans - evov, @RS TR e, (I, TSAG], TES1-100 388, AFLIH
204, SiTS W8 7T w41 2f@ita ez five 2ta 1 o st n ; Comean i has | mwgw Aoy mﬁﬁgng% h T@miﬂ’
i, et o e e e o g |25 5 T B ST et e o e o
N, (AEFSTAT o BIZTee 1| ECTREL o0 25 11RO Mmm _Tonews Ao HoseTALITY Secveay | 3) R Wi W [Tl e e, TS T S So (AT, (a1 AbIRH, (a7 T | oe.ob20%s [Bls 56,28,33-39 | 29.33.20%
wie el wwgs)d Frarg fFre sree @S | s (e Pl Mt byl ﬁ<mm b, TR € AR T T 353, TG € G <R - 8¢, T o
R e (T e <t T, S COT TR, T8 |52, e Sy o o Y g0, e s, S0 TR, Gt 20 e, T,
SR F2 (ST TGS S0 G (GITA (A 95T wifersl Tha fesneist erediters shall BUBMIL Sheir claima wish proal o ond, : BT TR € ofFF, e
tronic means onby. All other Crediion may submit the claims mm i, oE- FEE © (B, A5 oS AR
CEIEeT FATS BT (AT, i (tegeed @i -ce &b i 5 peool in perscn. by ot of by # = A = .
A linancial condtor 1o 8 clasa, u& helod against B antry No.| | |[SCES SRFRS wekiey LECUECUIEEN GG BTG TG T (e e @0 1 FE
Ffera Irx forafire Seiem watan | @2 iferm 9191 20a e, ry ) . ) V
T A, 2 T 7 Sy et AL Shakt kctonty e iy :nr:m[mm"';';;-:“ 7% w91 707 931 98 e el i @-@me @ B v e S wdn a3 SRR oifi #14E 7 ¢ Smyey o1 e
o ? - at ' aihorized repretesiative of (he class [specly class] & Form C. 12w % A TS (e e wiF ffnbe gag sigfeawt ars e -«g 7 71ge) -3 b Ao 24
T ARE @0 T P P (M€ 703 | e g e Submisaion of falss or misleading prosfs of claim shall atiract S S
AT WA TCA <o o1 vy | w14 Fovera fvers Avera A T -
8 ﬁﬂmwmﬁm (4T AR BT o e e O o o raat | | o 2o @ 3833308 wizfeqwi 7% s ffise.
P . : : (\oue amisiimezy Feg. Moo | | |7y oifiaer (offem o % ffinbe ek wifeaw i ame ffnse- a7 i 7<3e)
of fFers e tofa A \fl-ﬁ : Kothata IBBITPA-Q0NP.P-02172020-2021113384 f | ™ - i N
+ \ /S +


Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line

Debu Chakraborty
Line


MONDAY, NOVEMBER 29, 2021

INTERNATIONAL

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

COVID CONCERNS

New variant Omicron spreads;

Dutch, Australians detect cases

ELIZABETH PIPER

& TOBY STERLING
London/Amsterdam,
November 28

THE NEW OMICRON coron-
avirus variant kept spreading
around the world on Sunday,
with 13 cases found in the
Netherlands and two in Aus-
tralia, even as more countries
tried to seal themselves off by
imposing travel restrictions.

Dutch health authoritiesan-
nounced thatthe 13 cases of the
variant were found among pas-
sengers who were on flights
from South Africa that arrived
in Amsterdam on Friday.

Authorities had tested all of
the more than 600 passengers
on those two flights and had
found 61 coronavirus cases, go-
ing on to test those for the new
variant. “It is not unlikely more
cases will appear in the Nether-
lands,” health minister Hugo de
Jonge told a news conference in
Rotterdam.“This could possibly
be the tip of the iceberg”

The discovery of Omicron,
dubbed a “variant of concern”
last week by the World Health
Organization, has sparked wor-
ries around the world that it
could resist vaccinations and
prolong the nearly two-year
Covid-19 pandemic. First dis-
covered in South Africa, the vari-
ant has since been detected in
Britain, Germany,Italy, Belgium,
Botswana, Israel and Hong
Kong.

Health officials in Australia’s
most populous state, New South
Wales, said two passengers who
arrived in Sydney from south-
ern Africa on Saturday evening

People wait in front of an appointment desk for quarantine
and Covid-19 test appointments inside Schiphol Airport in

Amsterdam, Netherlands, on Saturday REUTERS
wave of travel bans or curbs on
southern Africa. Financial mar-
kets dived on Fridayasinvestors
worried that the variant could
stall a global recovery. Oil prices
tumbled by about $10 abarrel.

On Sunday, most Gulf stock
marKkets fell sharply in early
trade,with the Saudi index suf-
fering its biggest single-day fall
in nearly twoyears.

In the most far-reaching ef-
fort tokeep thevariant at bay, Is-
raelannounced late on Saturday
itwould ban the entry of all for-
eigners and reintroduce
counter-terrorism phone-track-
ing technology to contain the
spread of the variant. Prime
Minister Naftali Bennett said
the ban, pending government
approval,would last 14 days. Of-
ficials hope that within that pe-
riod therewill be more informa-

had tested positive for the Omi-
cron variant of the coronavirus.

Both people were asympto-
matic, fully vaccinated and in
quarantine, NSW Health said.
Another 12 passengers from
southern Africa were also in 14
days of hotel quarantine, while
around 260 other passengers
and aircrew have been directed
toisolate.

Austria was investigating a
suspected case on Sunday and
in France health minister
Olivier Veran said the variant
was probablyalready circulating
there.

Omicron is potentially more
contagious than previous vari-
ants, although experts do not
knowyet if it will cause more or
less severe Covid-19 compared
to other strains.

Countries have imposed a

Booster advice should come
imminently, says UK minister

BRITAIN'S HEALTH MINIS-
TER Sajid Javid said on Sun-
day he expected to receive
advice imminently on
whether the government
can broaden a booster shot
programme to weaken the
impact of Omicron.

The government announced
new measures on Saturday,
toughening rules for people
arriving into Britain and or-
dering the use of face masks
in retail settings and on
transport in England. But
ministers also want to ramp
up the offer of booster jabs.

tion on how effective vaccines
are against Omicron.

Many countries have im-
posed or are planning restric-
tions on travel from southern
Africa. South Africa denounced
this on Saturday as unfair and
potentially harmful to its econ-
omy — saying it is being pun-
ished for its scientific ability to
identifyvariants early.

In Britain, where two linked
cases of Omicron identified on
Saturday were connected to
travel to southern Africa, the
government announced mea-
sures to contain the spread, in-
cluding stricter testing rules for
people arriving in the country
and requiring mask wearing in
some settings.

The German state of Bavaria
also announced two confirmed
cases of thevariant on Saturday.

IDFC FIRST Bank Limited —
(arstwhile Capital First Limited and amalgamated with IDFC Bank Limited) |E| Bank
CIN : L65110TN2014PLCO9TTI2
Registered Office: KRM Towers, 8th Floor, Harrington Road,
Chetpet, Chennai - 600031. TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022
APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)
Whereas the undersigned being the authorized officer of IDFC First Bank Limited {erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) undsr the
Sacuritization and Reconstruction of Financial Assats and Enforcement of Sacurity Interast Act, 2002, and in exercise of powers confarrad under Section 13(12) of the said Act read
with [rufe 3] of the Security Inderest (Enforcement) Fules, 2002 issued a demand nofices calling upon the Borrowen' Co-borrowers and Guaraniors 1o repay the amouni mentioned in
the demand notice appended below within 60 days from the daie of receipt of the said nofice together with further mterest and other charges from the date of demand natice il
paymentiraalization.
The Borrower' Co-Bomowars! Guarantors having failed to repay the amount, notice is heraby given o the Borrowear! Co-Borrowers! Guarantors and public in general that the
undersigned has faken possession of the property described herein below in exercise of powers conferred on himvher under sub-section (4) of Section 13 of the Act read with rule 3 of
the Security Interast |Enforcement) Rules, 2002 on this nobice
LOAN | BORROWER/S! DESCRIPTION OF THE MORTGAGED DEMAND NOTICE _{  DATE AND
ACCOUNT|CO-EORROWERSS PROPERTIES DATE |OUTSTANDING| TYPEOF
MUMBER | & GUARANTORS AMOUNT (RS POSSESSION
MAME TAKEN
13747830 1.Mr Tanmay Bose | All The Piece And Parcel Of The Property Consisting Of Land Measuring 29,27 Decimals, Be | 12.06-2021 R 99-11-2021
2 Mrs Monjushree | The Same A Litle Maore Or Less, Together With Pucca Structure Measwring 1000 Sq. Ft. On Land 2377048204  Symbolic
Bosa Comprised In Dag Mo. 438, Standing Theraon, Lying And Situated At Mouza Maoynapur And Possassion
Comprised In G5 & RS Dag Mos. 437, £33, 439 & 440 Under 0.5 Khatian No. 55 & 39
Corresponding To R.S Khatian Mo, 359 & 388 Corresponding To LR Dag Nos, 477 478 470 &
480 Under LR Khatian Mos. 671 & 486 At Present 920, JL No. 26, Within The Limits OF
Hatgachha-| Gram Panchayat, Under P.3 Ulubena, In The District Of Howrah - ¥11316 And The
Property s Bounded By As Following:East: Vacant Land Of Amio Mondal, Wast: Property OF
Swapan Pramanik, South; Road, North: Property OF Laxmi Kania Halder
21706374 | 1.Mr Aditya Ghosh All The Piece And Parcel Of The Property Consisting Of All that kand measuring about & Cotishs, | pe-07-2024 Rs. 93-11-2021
2 MrKrishna Pada |15 Chittacks and 22 Square Feet together with structure standing theseon lying and situated at 1443482684  symholic
Ghosh Holding no. 34, Vidyasagar Sarani al mouja — Sonanpr, Pangana = Meganmolla, comprised in J.L. Possassion
no. 39, Re. Sa.No, 13, Touzino, 108, R. 5, Khatianno, 238, R. 5, Dag no, 1113, District 24 Parganas
(South) = 700105, Police Stafion Scnarpur, Ward no. 14 within the ambd of Rajpur Sonarpur
Municipality Morh-Vacant Land, South-3 Strd, East-2 Sird, West-20'Wide Road
13631602 | 1.Sekh Abdul All The_PIe-:e A.n_d Parcel Of The Property Eunsifsﬁng Of The Property Consisting i_]f Land | 45.04-2021 Re. 97.11.2031
Mannan Measuring & Decimals (As Per LR. Parcha 4 Decimals), Ba The Same Or Less, Lying And 5.97 554.91/- Symbalic
2 Mamitaj Bagarn | Sivuated At Mouza Ghungri And Comprised In R.5.4 LR, Dag Nes. 136 & 138, R.S, Khatian Possassion
Sekh Mos. 984, Coresponding L.R. Khatian Nos 637, 639, 536 & 533, A1 Present 215 J.L. No Within
The Limits 0§ The Sanksahar Gram Panchayet, PS5, Bhangar, In The District South 24 Parganas,
24 Parganas, West Bengal, 743502, And Bounded &s:  Easl: By Single Stored Building, West:
By Passage & KoborSithan, North: By Takizhed House, South: By VacaniLand.
1.MrHamid Mol | Al The Piece And Parcel OF The Property Consisting Of Land Admeasuring 9 Decimals Out
a0 2 Mrs.Sakila Khatun | OF 13 Decimals Lying And Situated At Mouza Sonpur, Pargana Balanda, Comprised In J.L. No., terfoeae 10 351%2 271, Eg;llhznl:l:?
3.Hamid Mollz MiS |63, Khatian Nos. 1215 And 418, R.S. And L.R. Dag No 601, 602 And €04, District Paargana "o Riaaseian
Lovely Chaul {South), Police Station-Kashipur, Kolkatta And Bounded As-East ; 2 Storied Building , West ; 4'
Bhandar Panchayat Road, North - 2 Storied Building, South : Singe Staried
15066465 | 1.Mantu Biswas | All The Plece And Parcel Of The Property Consisting Of R.5. & LR. Dag No. 1735 Under LR. | 4505 2024 Rs. 24-11-2021
2 Azish Biswas Khatian Mo. 85211, JI Mo, 32 In Mouza Kushangra Under PS5, Minakhan in The District North 24 1718,273661  Symbolic
% Bappajit Biswas |Parganas Within The Linils Of The Barmanpukur Gram Panchayat, West Bangal- 743425, Possassion
Admeasuring 304 Sg. FL Built Up Area, And Bounded As:East: Property Of Rabin Sardar, Norih:
Property Of Amit Maity, West Property Of Seller, South; Propery Of Ganesh Sardar
16825350 | 1.Alauddin Sahaji | All The Piece And Parcel Of The Property Consisting Of Land Admeasuring An Area OF 2 | 45 g6 2094 Rs
2 Chhakila Bii | Decimals Be The Same A Littie More Or Less Together With Two Storied Building Having An Area 185156073 24-11-2021
4 2416 Square Feet (Ground Floor 1183 Square Feet And First Floor 1233 Square Fest) Lying Symbolic
And Situated At Mouza Ghunimeghi, Lr. Kh-163, Lr Dag-734, JI-44, South-24 Parganas, Wast Possession
Bengal- 743502, Together With Common Paths, Passages, Easements, Quasi Easments,
Messuages, Tenaments, Heriditarments And Bulted And Bounded As Follows:East: By Pond,
Wesl By & Feet Panchayat Road, Morth: By Otivers Land. South: By Vacant Land
14534054 | 1.Nazur Islam All The Fiece And Parcel Of The Property Consisting Of Land Measuring 6.025 Decimals, Be 05-08-2021 Ry 24-11-202
2 Safiya Bibi The Same ALiltle More Or Less, Lying And Stuate Al Mouza Chanswar And Comprised In LR, Dag 1026809454  Symbolic
MNos. 870 & 871 Under LR, Khatian No. 1241 Af Present 1910, J.L. No. 29, Within Limits Of The Prossession
Beonta 1 Mo, Gram Panchayet, Within P.5. Bhangar, In The District Of South 24 Parganas- 700135
And, Bounded As:East:4' Passage, WestMacant Land, North:Single Strd, South:Vacant Land
1ganosTo | 1.Akgar Al Gazi | Allthe plece and parcel of the property eonsisting of land admeasuring 8 Dacimals together | 2511020 Re. 99-11.2021
2.Ma Fruil and [ with structure Standing thereon lying and situated at Mouja Uttar Durgapur, Pargana- Badirhati 17,04 837485  Symbalic
”-"EEIE“HL_HE _ comgprisad in J.L no. 35, R.S khatian no. 412, LR Khatian no. 1923, R.3 and LR Dag No. 428, Possassion
S.Asgar Gazi | pistrict 24 Parganas {South), Pin- 743337.0n the North- Low land, On the South- 10 Road, On
4.Chhamad GAZ' | e East- yacantland, Onthe West-Pond
1a091305 | 1.Aktar Hossaim | All The Piece And Parcel Of The Property Consisting Of Land Measuring 2 Cottahs 3 10-06-3001 Re 23.41.2024
Shaikh Chittacks And 24 Square Feet Laying And Siteated A% Holding No.581_Golpukur Mondalpara 14,91,919.75/- Symbalic
2 Rojina Khatun  [Kolkata 700144 At Mouja Baruspur Comprised In J.LNo.21,Re SaNo.™, Touzi No.250 | Pl e
R.5.Khatian Mo.3836,0ag Mo.388 District 24 Parganag (South), Police Station Baruipur,Ward
No.11,Within The Ambat OF Baruipur Municipality. Morth  : Property Of Baruipur Municipality,
South : 8t Wide Comman Passage, East : Vacant Land, West : Passage And Housea Of Others
13566768 | 1-Mostak Ahamed All The Plece And Parcel Of The Property Consisting Of Land Measuring 10 Decimals. Be (AR Rs. 99-11.901
Fakir Singh The Same A Litte More Or Less, Lying And Situate At Mouza Panchgachia And Comprised In ’ 16,24, 2282711 Symbolic
2 Rajiya Bibi R.5. &LR. DagNo.1928, Under R.S. & L.R. Khatlan No, 459 Al Present 2310, J.L.No. BB, Within Po=sassion
The Limits Of Mabagram Gram Panchayat, Linder P.5. Baruapur, In The District OF 24 Parganas
{South), Barast, West Bengal- 743391, And Bounded As UnderEast:By Kabor Sthan & Doba,
West:By PW.D. Road, North:By Kabor Sthan & Pond, South:By Proparty Of Amin Uddin Khan
The Borrower/ Co-borrowers! Guaraniors in paricular and the public in general is hereby cautioned not to dead with the property and any dealings with the property will be subject fo
the charge of IDFC First Bank Limited (erstwhile Capital First Limited and amalgamated with IDFC Bank Limited) for an amount menbaned in the demand notice fogether with
further interast and sther charges from the date of dermand natice till paymentirealization,
Authorised Officer
Date: 23 & 24-11-2021 IDFC First Bank Limited
Place: West Bengal. (erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

finﬂnci.. ep‘.in .. .

EASTE]

“The other thing that still re-
mains hugelyimportant,but
I think it’s fair to say now
more important than it was
before, is our vaccination
programme,’ Javid told Sky
News.

“That is why I have also
asked our expert advisers on
vaccines called JCVI (the
Joint Committee on Vaccina-
tion and Immunisation) to
give me very quickadvice on
broadening, boosting our
booster programme, and I
expect to get that advice im-
minently” = — REUTERS

In Italy, the National Health In-
stitute said a case had been de-
tected in Milan in a person com-
ing from Mozambique.

Zhong Nanshan, a Chinese
respiratory disease expert, said
itcould take sometimetoreach
a conclusion on the harmful-
ness of the new variant, state
television reported on Sunday.

Although epidemiologists
say travel curbs may be too late
to stop Omicron from circulat-
ing, many countries — includ-
ing the United States, Brazil,
Canada, European Union na-
tions,Australia, Japan,South Ko-
rea and Thailand — have an-
nounced travel bans or
restrictions on southern Africa.
More countries imposed such
curbs on Sunday, including In-
donesia and Saudi Arabia.

— REUTERS

Tender No. ELEG-0T-871-2021-22, The
fallowing E-Tenders are inviled by Sr.
Dhvigional Elecirical Engingan| General )y
Eastern Raibway, Sealdah, 2nd Noor,
Remote Conlrol Building, Kolkata-T00 074
for e Bollciwing waorks: Particulars of the
work  Comprehensive Annuasl
Maintenance contracl of High Mast Tower
[Palygonal Type) over Sealdah Livision
under jurisdiction of SSE/E/G/Sealdal-|,
SSE/EMGRanaghal, SSE/ENChitpur and
sab/E/GIBarasal aver Sealdah Division
for three years, Tender Value : ¥
15,25.032. Tender Submission Start
Date: 20112021, Tender Submisslon
End Date: 13.12.2021 at 14.00 hrs,
Tender Bid Opening Date: 1312 2021 al
14.00 hrs. Dedalls of Tender Notice and
corrlgendum [ssued from time fo time are
avallable at website wwwi ireps. gov.in
SDAH-137/2021-22

N RAILWAY

Tender Motice is also available at websites :
v, i Incllanrathways govin | s lreps.gav.in

FORMNO. 3
[See Regulation- 15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL KOLKATA (DRT 1
9th Floor, Jeevan Sudha Building
42C, J. L. Nehru Road, Kolkata - 700 071
Case No.: TA/1654/2013

Summons under Sub-section (4 of Secion 19 ofhe Act ead wih subule (24)
ofRule o the Debt Recovery Tbunal (Procedure) Ruls, 1963
Exh.No.: 1128

BANK OF INDIA
VS

SRIMONON CHATTERJEE

To
(1) SRI MONON CHATTERJEE, S/o Late
Nirmalendu Chatterjee, Prop. M/s Impex
Metal Industries, 140/A, Khatir Bazar Lane,
Mahesh, Serampore, Dist. Hooghly, West
Bengal
SUMMONS
Whereas, this Hon'ble Tribunal is pleased
to issue summons/ notice on the said
Application under Section 19(4) of the Act,
(OA) filed against you for recovery of debts
of Rs.14,70,765.65 (application along with
copies of documents etc. annexed).
In accordance with sub-section (4) of]
section 19 of the Act, you, the defendants
aredirected as under :-
(i) to show cause within thirty days of the
service of summons as to why relief prayed
for should not be granted;
(ii) to disclose particulars of properties or
assets other than properties and assets
specified by the applicant under serial
number 3A of the original application;
(iii) you are restrained from dealing with or
disposing of secured assets or such other|
assets and properties disclosed under
serial number 3A of the original application,
pending hearing and disposal of the
application for attachment of properties;
(iv) you shall not transfer by way of sale,
lease or otherwise, except in the ordinary
course of his business any of the assets
over which security interest is created and/
or other assets and properties specified or,
disclosed under serial number 3A of the
original application without the prior
approval of the Tribunal;
(v) you shall be liable to account for the sale
proceeds realized by sale of secured assets
or other assets and properties in the
ordinary course of business and deposit
such sale proceeds in the account
maintained with the bank or financial
institutions holding security interest over
such assets.
You are also directed to file the written
statement with a copy thereof furnished to
the applicant and to appear before
Registrar on 30.11.2021 at 10.30 A.M.,
failing which the application shall be heard
and decidedinyourabsence.
Given under my hand and the seal of this
Tribunal on this date: 09.11.2021.
Registrar
Debts Recovery Tribunal No.1
Kolkata

- Low expectations
as nuclear talks
with Iran resume

Moderna: jab
for Omicron
may be ready
in early 2022

BLOOMBERG
November 28

MODERNA CHIEF MEDICAL
officer Paul Burton said he sus-
pects the new omicron coron-
avirus variant may elude cur-
rent vaccines, and if so, a
reformulated shot could be
available early in the newyear.

“We should know about the
ability of the current vaccine to
provide protection in the next
couple of weeks,” Burton said
Sunday on the BBC’s “Andrew
Marr Show.”

“If we have to make a brand
newvaccine,I think that’s going
to be early 2022 before that’s
really going to be available in
large quantities,” he said.“The
remarkable thing about the
mRNA vaccines, the Moderna
platform, is that we can move
very fast,” he said.

The Cambridge, Massachu-
setts-based biotech company
mobilised “hundreds” of staff
early on Thursday, Thanksgiv-
ing Day in the US, after news of
the omicron variant spread.

Protection should still exist,
depending on how long ago a
person was vaccinated, and for
now the best advice is to take
one of the current Covid-19
vaccines, Burton said.

“If people are on the fence,
and you haven’t been vacci-
nated, get vaccinated,” he said.
“This is a dangerous looking
virus,butIthinkwe have many
tools in our armamentarium
now to fight it.”

Moderna said on Friday that
it was working rapidly to test
the current vaccine against the
omicron variant, and studying
two booster candidates.
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The Iranian flag waves in front of the International Atomic

Energy Agency headquarters in Vienna, Austria

REUTERS
Paris, November 28

WORLD POWERS AND Iran
return to Vienna on Monday for
a last ditch effort to salvage a
2015 nuclear deal, but few ex-
pectabreakthroughasTehran’s
atomic activities rumble on in
anapparent bid to gain leverage
against the West.

Diplomats say time is run-
ning low to resurrect the pact,
which then US President Don-
ald Trump abandoned in 2018,
angering Iran and dismaying
the otherworld powers involved
— Britain, China, France, Ger-
many and Russia.

Six rounds of indirect talks
were held between April and
June. The new round begins af-
terahiatus triggered by the elec-
tion of a new Iranian president,
Ebrahim Raisi,a hardline cleric.

Tehran’s new negotiating
team has set out demands that
US and European diplomats
consider unrealistic.

Theyareinsistingall USand
EU sanctions imposed since
2017,including those unrelated
to its nuclear programme, be
dropped.

REUTERS

In parallel, Tehran’s conflicts
with the UN atomic watchdog
have festered. Iran has pressed
ahead with its uranium enrich-
ment programme and the IAEA
says its inspectors have been
treated roughly and refused ac-
cess to re-install monitoring
camerasatasite it deemsessen-
tial to reviving the deal.

Two European diplomats
said it seemed Iran was simply
playing for time to accumulate
more material and know-how.

Western diplomats say they
will head to Monday’s talks on
the premise that they resume
where they left off in June.They
havewarned thatif Iran contin-
ues with its maximalist posi-
tions and fails to restore its co-
operation with the IAEA then
they will have to quickly review
their options.

Iran’s top negotiatorand for-
eign minister both repeated on
Friday that full sanctions lifting
would be the only thing on the
table in Vienna.

“If this is the position that
Iran continues to hold on Mon-
day,thenIdon’t seea negotiated
solution,” said one of the Euro-
pean diplomats.

Panetta: ECB doesn't need to
intervene on inflation for now

ALESSANDRA MIGLIACCIO
November 28

THERE'S NO NEED to tighten
monetary policy at this time to
control inflation that’s being
driven by temporary factors,
European Central Bank (ECB)
executive board member Fabio
Panetta said.

“In some countries the in-
crease in prices has generated
angst,” Panetta said atan event
in Florence, Italy. “The central
bank is not intervening be-
cause if it did, it would create
more damage than benefit.It’s
like an illness, not all medi-
cinesare good forall illnesses.”

The comments were simi-
lar to ones Panetta made

.

REUTERS

Wednesday in Paris,when he
said Europe was undergoing
supply shocks and divided in-
flation into the good, bad and
ugly categories.

Current inflation is “bad,”
but also temporary — driven
by supply chain snags and en-
ergy price increases,which “are
bound to be overcome,’
Panetta said. He said if infla-
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2. Dale of incarparalion of
5, Avthorty uncar which t:-:u;:nrufu

4, [Corporate Identily Mo./Limited

5. |Address of the regisiered offica

FOR

PUBLIC ANNOUNCEMENT
{LUnder F![lgulahr:ln & al tha Inealvancy and E.;mkrupll:'!,f HBoard of lndia

{Insolvency Hesclution Process TorCy

FOR THE ATTENTION OF THE CREDITORS OF SYNERGY KITCHENS

AND HOSPITALITY
RELEVAMNT
1. |Mama of corporaie deblor

e'.l.:lr'E;u;'Jlmn dsblor

deblor (8 Incorporated/regisiened

Liabllity Identification No. of
corparile debio

iiIFrr_;mI:nl ol compRniss

M A N

wporate Persons) Regulatons, 2016

PRIVATE LIMITED

PARTICULARS
SYNERGY KITCGHENS AMD
HOSPITALITY PRIVATE LIMITED
22/02/2008

West Bangal

UiS135wB2008PLC122842

and prncipal offica (It any) of
corporale deblor

448/3 LAKE GARDENS
KOLKATA- 700045, West Bangal

G, |I'|‘F|.I'|-|'|IIF.|‘|'IF.I||' commeancamani dale

7. |Estimaled data ol closura ol

in respec! of cofporale deblor

20-11-2021,
I{;.r_lnl,r of ordeér made avalabls 1o
IRP via email on 27-11-2021)

insolvency resolution process

24-05-2022

8. \Mamna and regiatration number

ol tha insolvency professicnal
acling as Inlarim Rasolution

Madhusudan Kumar Poddar
IBBl Reg. Mo- IBBIAPA-DD1AP-P-
021732020-2021/13344

19, lAddress and e-mail of the

1 Last date for submission of

12 Classes of creditars, if any.

iprofessional
1§.Names of

ate
\:SIQL:: : Kolkata

linterim resolution professional,
:EI‘.S- reglstered with the Board

- I.. -
1L‘!Admasa and a-mail to be used
for correapondenca with the

interim resolution Professional

claims

madhusudan.ca 85& gmail.com

111-12-2021

Address:- FLAT-N3A
SHYAM NAGAR ROAD
Kolkata, 700055

Address: Clo V Khandelwal &
Asociptes, 6, Old Post Office
Strest, Temple Chamber, 3rd Floor,
Aoom No. 80, Kolkata-700001,
Email:cirp.synergyi@gmail.com

{As the Copy of order made available
to IRP via email on 27-11-2021, 14
days calculated from 27-11-2021)

under clause (b) of sub-section
(6A) of section 21, ascertained
by the interim resolution

Mot applicabla

| Insolvancy
|Professionals identified to act
las Autharized Bepresentalive
i-::lr creditors in a class
(Threa names lor each class)
14 Relevant Forms and
[(biDeataila of authorized
__lrepresentatives are available al.

Molice |s heraby given that the Mational Cnmi:..-'mir Law Tribunal has

ordarad the commeancemaent of a
process al tha SYHERGY KITCHE
LIMITED on 26-11-2021

The creditars of

tha addreasa manbonad .|‘:|ni_‘;||'_|||I._‘-:1 @t
The financial craditors shall subm
trenle maans only. All other cred

prool in parson, by post or by electronic mpans
A lnancinl credilor belonging 1o a class, as lsled against the eniry Mo

12, shall indicate a2 cholon of putk
the thres ineglvenoy prolessionals |
authorized representalive of the cl
Submission of false or mislaadi
ponalties

Mama and Signatura

(28112021

SYNERGY HKITCHENS AND HOSPITALITY
PRIVATE LIMITED, are haraby called upon 1o submit thelr claimes with
prool an or balora 11-12-202110 the interim résclution professkonal al

IBBI1PA-0D1/IP-P-0217 3/2020-20211

Mot applicabla

a)Aelevant form available at
hittps Vfibbl. gov. infhome/downloads
b)MNA

corporate insolvency resolution
ME AND HOSPITALITY PRIVATE

ry Mo, 10
il thair claima with proal! by elec
Nors may fubmit the clalms with

orized represanintive from among
isted against antry No.13 o acl as
ass [apecily class] in Form CA

ng proofs of clalm ahall attract

gl Interim Resolution Prolessional |/
Sd/- Madhusudan Kumar Podda

IBBI Rag. Ne/- |/
44/

\\

‘@

tion looked like becoming
more permanent, he would be
among the first in favour of
ECB intervention.

ECB president Christine La-
garde said on Friday that euro-
area inflation may start easing
as soon as January.

Separately, asked whether
the ECB should follow the Fed
in its monetary policy moves,
Panetta said Europe’s central
bankisina position tobe inde-
pendent. “Clearly we need to
keep track of global monetary
conditions. If raw material
prices increase that affects
everyone, but an increase in
rates in the US doesn’t condi-
tion us” to follow, he said.

— BLOOMBERG

y@r & [7] UCO BANK

onal Office, Kolkata: 3 & 4 D. D. Block,
Sector |, Salt Lake, Kolkata 700064

Pursuant to the E- auction Sale Notice,
published on 23.10.2021 of the Alc M/
Sarkar Gray Iron Products maintained with
Asset Management Branch, the date of
Auction scheduled on 29.11.2021 which has
been cancelled and postponed. Rest matter
remains unchanged.

Authorised Officef

Date: 29.11.2021 UCO Bank

J. J. EXPORTERS LTD.

Ragislerad Offica: B4, Bright Streat,
Kolkata — 700 019,

Tal: 91:-33-2265 4776/ 2283 2329
Email: jiemaili@vsnl.com,
Wehsite | wianw |exporters. com
CIM : L1711 2WEB 187 2PLCDZE631

Motice 5 hereby given thal Pursuant |
o Ragulation 29 read with Regulation
47 of the Securlties and Exchange
Board of India {Listing Obligaticns and
Disclosure Reguiremens) Regulation,
2015 ("Listing Regulations™), we wish
to inform vou that the meeting of the
Board of Directors of the Company is
scheduled to be held on Friday, 3rd
December, 2021 inter alia to consider
and approve the following:

1. Un-audited Financial Resulis for |
the gquarter ended on 30th June
2019, 30th September, 2019, 31st
December, 2019, 30th June 2020,
30th September, 2020, 31st|
December, 2020, 30th June 2021
& 30th September, 2021,

2. Audited Financial Resulis for the
year ended on 31st March, 2019,
31st March, 2020 & 31st March,
2021

3. Calling of Arnual Genaral Meating
(AGH) of the Company.

4, Update on Company Petition Mo
CPM2{KE) 2019 with regard to
winding up applicatian of the
Carmpany,

2 Any other matter with the
permission of the Chair,

BY ORDER OF THE BOWRD |
Far J.J. Expartars Lid. |

Sdi- |

Rajiv Jhunphurwala |

Place: Koksals Direscior Is
_Date: Z5th November, 2021 DIN 00060334

. Kolkata
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